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NOTES OF THE REGISTRY 1 	
ORDERS OF THE TRIBUNAL 

!%t 	Le.4-222 1 f. 

Applicant. having required educati.flal 

L 

quaUfiCati.r*.was engaged as a General Assistant 

under the ftesp.ndeflt5 since 1.1s.1966 on casual 

basis. Despite the scheme fr regularisation Of 

casual employees, like the Applicaflt.ieSUed w.e.f. 

74344,the aplica%t has not yet been 

regutarised: for which he preferred this Iriqinal 

AppliCCtiifl. It is undisputed new, in ceurse Of 

hearing .f this case)  that the Applicant is 

fully c.vered under the scheme fr reqularisatiefl 

since l4 • The $eas•na for which the Applicant 

has net been regulari$ed bs yet, have net been 

given out by the ftesp.fldefltz. Teday. in o.uree 

of hearing, learned Mditi.flal Standing Ciunael 

Nr.S.$.Jeflh, brings on reesrd a letter dated 

09442$I2 .f the MIainietriTe Ifficer of 

shubaneSwar fl..rdarshifl r.endra. wherein it has 

been clearly stated that there was no reas.n 

as to why the present Applicant was prevented 

from being regularteed in the peet of General 

Assistant. It has also been digclSCd in the 

said letter dated 69.44-2112 that presently 

a pest of General Assistant is vacant under the 

ftesp.ndefltSs as against which, she can be 

re,ulorised.M • ConseqnCe,aft*t hearing the 

Advocate for the Applicant and Mr.Jena, learned 

ASC sr the ftespndeflt3 and Mr oKanungot learned 

C•ufl5e 1 appearing far the kespendent Ne .5 • the 

ftesp.fldeflt3 are hereby directed to regularise 

the  Applicant in the pest of General Assistant/ 

LIDC within a pen.4 of one m.nth from the date 

of receipt Of a cspy of this •rdet. 



NOTES OF THE REGISTRY I 	ORDERS OF THE TRIBUNAL 

In the osuater it has been 	440 

diiol.se4 that no ...r*r a vacaney is 

available, the applicant shall be requtatLse 

.n*,thecefstee the requlari$ati•fl of the 

Applicant sh.ul& be anti-date4 from the âaite 

a vacancy ft.availatle uMer the ftespondentse 

While anti'4atLD the requlIri$atJ4fl .f the 

Applicant, the fact that a vacancy ar.se  w.8 .f. 

1.$2$I i.e. the ditø following the retirement 

o f eno Shri P.C.hatU* Should be taken nete Of 

.f the Applicant 

sb.at4 be anti-*te1. All csnseential arrear 

finanhlial benefits (mii?3 the payments have 

alr.a*y been mM.) sh.uld also be= release4 

in f.v.ur .f the Applicant within a periid of 

three m.rzths. 

In the reeult, the CA is 4110wedl 

in the af.resaii terSS-110  ositS. 

-c ie4 4,Mt '  
Nsmbec (Judicial) 
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